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THE ANDBRA PRADESH (TELANGARMX ARER)
DISTRICT BOARDS (AMENDMENT) ACT, 1989.

ACT NO. 8 OF 1989.
[1st April, 1989.] .

An Act further +to: amend the Andhra
Pradesh {(Telangana Area) District
Boards Act, 1955.

Be it enacted by +the Legislative
Assembly of the State of Andhra Pradesh
in the Fertieth Year of the Republic of
India, as follows:-

1. This Act may be called the Andhra Short titie,
Pradesh (Telangana Area) District Boards
(Amendment) Act, 1989.

*Received the assent of the Governor on the 31st March,
1989. For Statement of Objects and Reasons, plcase-see the
Andhra Pradesh Gazette, Part-iY¥ A, Extraordinary, dated the
27th February, 1989, at Page 3.
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2, 1n the Andbra Pradesh Llul.maana “Arca)
Du‘.lnct Beards Act, 1955 in sccuon 135, in sub-section
(1), after the words “land revenuc” wherever it occurs,
the wards “royalty and seigaioroge foe” shall be deemed
always 1o have been inserted.

3. Notwithstanding anything in eny  judeement,
decree or order of any Court or Tribunal or other
aulhority to the contrary no levy and collection of land
wss on he royalty and  seigniorage fee  payable to
Government shall be deemed o be invalid or ever 10
have become invalid by  reason only of the Tact that
suchi levy and colleclicn was made, when no provision
for such jevy and collection was made, and accordingly
Ure levy und colleclion of land  cess on royalty and
scigniorage {ee shall be deemed {o have besn levied
and ccllccied as i€ (his Act was in force on the day on
which 1he land cess cn royalty and seigniorage fce was
50 levied and collected and aceordingly,—

{a) no suit or other procceding shail be  main-
tained or continued in any court agaiust the Siate
Covernment or any person or authorily whatsoever for
the refund of the land cess on royally and scigniorase
fce; and

(b) no Court shail enforce any decree or order
mrectmg the refund of such land cess on  royally and
scigniorage fes,

4. The Andhra Pradesh (Telangana Area) District
Boards (Amendment) Ordinance, 1988 s lhercby
repealed.





